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NOTIFICATION
N'cwDelhi the 7thFebmat)~ 2002

.0. lS9(E).-ln exer ise of the powers conferred
by clause (a) of'Sub-section (6) of Section 6 and clause (a)
of sub-section (7) of Section 7 of the Territorial Waters,
Connnental Shell. Exclusive Economic Zone and otber
Maritime Zones Act, 19"6 (SO of 197 ), the Central
Government hereby extends the Customs Act. 1962 {51 of
1962). and Customs Tariff Act 1975 (51 of 1975) to the
centi rental shelf CIf Indlamd the exclusive economic zone
of India with effect from the date of publication of this
uetification in the om ial Gazette, for the foHomug
purposes namely -

a) th.•.pr spcctiug for extraction or production of
mineral oils in ilic continental shelf o.flndia or the exclesi \"C

economic z ne of India, and
(b) the supply of any goods [as defined in clause

(22) of Se :tion2 of the Customs Acl1962} in connection
wilhanyo[theactlvlIies referred to Inclause (a).

~:Xlllilnttti(jn !- For the purposes of this notification.
"mineral oils" include petroleum and natural gas,
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Dr. P. S. RAO. <Id! Se.:,'y_ and the Legal Adviser
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